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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
WESTERN ZONE BENCH, PUNE 

ORIGINAL APPLICATION NO. 78 /2025 

Mis Sairatn Realtors 

Ministry ofEnvironlnent, Forest & 
Clilnate Change & Ors .. 

vis. 

... Appellant 

. .. Respondents 

REPLY AFFIDAVIT BY RESPONDENT NO.2, 
STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT 

AUTHORITY (SEIAA) 

I, Dattatray Suryakant Bhalerao, working as Scientist I & Deputy Secretary, 

Environlnent and Clilnate Change Departlnent, Government of Maharashtra do 

hereby state on solelnn affirn1ation as under-

I aln well conversant with the facts of the present case and I atn cOlnpetent to swear 

this Affidavit based upon the records available with this office. 
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1. It is submitted that at the very outset this respondent denies each avennent 

tnade in the present appeal which is contrary to and inconsistent with the avennents 

made and the facts stated in the present reply. It is subtnitted that nothing stated in 

the appeal may be deemed to have been admitted by this respondent unless and until 

the Saine has been adtnitted by the respondent. 

2. The Present application has been filed with the prayer directing SEIAA' to 

consider the application for grant of EC without insisting on NOC from the State 

Wetland Authority for portion of land adtneasuring 242.12 tn2 out of total land of 

the project area. Allegation is also tnade that the application for grant of EC is 

pending with SElAA since May 2024. 

3. At the outset, it is subtnitted that, pursuant to the grant of EC dated 

21.09.2025 , the present application has becotne infructuous. Copy of the EC dated 

21.09.2025 is annexed as ANNEXURE-I. 

4. The application of the PP was considered by SEAC between 18th - 20th July, 

2024. In the meeting, PP themselves submitted that the project site was partly 

affected by wetlands and the part of the plot is in the National Wetlands Atlas, 
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2011 prepared by the MoEF&CC. PP further submitted that vide MoEF&CC 

OM dated 08.03.2022, areas of wetlands identified in the National Wetland 

Inventory, 2011 should be protected as per Rule 4 of The Wetland Rules, 2017. 

PP further sublnitted that while approving the plan, Vasai-Virar Municipal 

Corporation deducted the areas affected by wetland, DP road, CRZ, DFCC. 

~~ 
5. Since, PP themselves have submitted that part of the plot area falls under 

,I 

:·1 

the National Wetland Inventory, 2011 as per the development permission of 

Vasai-Virar Municipal Corporation, therefore, SEAC directed the PP to obtain 

necessary NOC from the State Wetland Authority as a pre-requisite for the 

proposed development. Therefore, there is nothing wrong in SEIAA insisting 

that PP should obtain the said NOC. Grant of EC does not absolve a PP from 

obtaining NOC, permissions, consents, clearances as prescribed under other 

relevant statutes from the concerned regulatory authorities. 

6. Regarding the pendency of the application with SEIAA, as stated above, 

SEAC considered the application between 18th-20th July, 2024 and recolnlnended 

the proposal for grant of EC to SElAA. Subsequently, SEIAA considered the 
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proposal on 03.09.2024 and 14.05.2025, wherein the PP remained absent as is 

noted down in the minutes. On one side PP chooses to remain absent during the 

meetings on two occasions, and on the other side PP cries foul that SElAA is not 

processing their application. This allegation by the PP is wrong and should be highly 

deprecated. Copy of the SEAC and SEIAA Ininutes are collectively annexed as 

ANNEXURE-2. 

7. For their own wrong doing, PP is blatning SEIAA and, with unclean hands 

and by suppressing vital information has approached this Hon'ble Tribunal by filing 

this OA on 18.07.2025, showing total disregard to the procedure of the Authorities 

as well as of this Hon'ble Tribunal. 

8. Further, SElAA in its Ineeting dated 25.08.2025 has processed the proposal 

for grant of EC and accordingly the EC has been granted on 21.09.2025. PP was 

present through their representative and their environment consultant. It is to 

be noted that, PP has not made any representation in the said SEIAA meeting 

regarding the issue of the portion of the plot being considered as Coastal 
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Wetland Authority. PP had the option of raising the said issue during the 

meeting, which they did not raise at that time and now are raising the same 

issue by way of filing an additional affidavit dated 25.10.2025, after the said EC 

has been granted. 

:,1 9. Without filing an Amendment Application, PP is trying to bring on 

record information subsequent to the grant of EC, by filing an additional 

affidavit. PP is trying to change the nature of the present proceeding and is 

seeking review of the EC granted to them. This cannot be allowed and such 

practices need to be highly deprecated. 

10. The Applicant is contending that the said EC has been granted with a 

condition that the Applicant (i.e. PP) should obtain NOC froin the State Wetland 

Authority for the area of242.12 In2 which is a Wetland. 

11. The Applicant in the said affidavit is referring to the alleged procedural 

irregularities by SEIAA/SEAC, which is an indirect challenge to the grant of EC, 

and cannot be considered in the present Original Application. SEIAA cannot review 

its own decisions as there is no such provision in EIA Notification, 2006. 
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12. SElAA grants EC based on the infonnation and documents provided by the 

PP. SEIAA, while grant of the hnpugned EC, has followed the procedure as given 

under the EIA Notification, 2006 and as per the circulars, notifications, guidelines, 

office melTIorandulns, issued by the MoEF &CC froln time to tilne. 

13. In light of the above avennents, this respondent sublnits that in the wake of 

EC being granted, the present application has becolne infructuous and should be 

dismissed accordingly and PP has to obtain NOC from the State Wetlands Authority 

for the area of242.12 In2 which is a Coastal Wetland. 

Whatever is stated above is true and correct to the best of my knowledge, ability and 

belief and I affinn it to be true. 

Dattatr Suryakant Bhalerao 
Scientist I & Deputy Secretary, 
Environment & CC Depa~~nent, . 
Govemlnent of Mahanishtra, . 

. !" :' I .. .. . . 
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VERIFICATION 

I, Dattatray Surayakant Bhalerao, Scientist I & Deputy Secretary, Environinent and 

Cliinate Change Department, Governinent ofMaharashtra, having Iny office address 

15th Floor, New Administrative Building, Mantralaya, MUlnbai - 400032 do hereby 

verify and declare that the stateinents Inade in the aforesaid paras are true and correct 

to the best of Iny knowledge and infonnation and I believe the Salne to be true and 

that no Inaterial is has been concealed therefroin. 

z 
o 
~ 
:0 
i> 
r 

SoleInnly affirmed on this ___ day of ___ , 2025 at MUlnbai. 

31 OC12025 

~ 
Dattatray Suryakant Bhalerao 
Scientist I & Deputy Secretary, 
Environinent & CC Departlnent, 
Government of Maharashtra 

~~ 
dv. ShlvaJf N Oh 

Nota G . anag6 
ctegd. No ,ry ovt. of India 
404-405, 4fh5~i6, MUMBAI (MS) 

971199 Near C oor, Davar House 
D. N. R~ad, Forter;:;al Ca!l1era Bldg_ 

M b' ' umba, - 40000 'I 
o .. 8591897834 

·NO.TED & REGISTERED 
Page NO .... !-.~~ ... Sr. No ... J..~.2... .. 

I Date...... ...... T 2025 
.. ••••• lo- ................ 
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File No: SIA/MH/INFRA2/468230/2024
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment 

Authority(SEIAA), MAHARASHTRA)

***

Dated 21/09/2025

To,

Mr Dharmesh Gandhi
SAI RAM REALTORS
105, 1st floor, Nikhil Heritage CHS Ltd., Achole Road Corner, Achole Road, Nallasopara East, Taluka: 
Vasai. , Tivari, PALGHAR, MAHARASHTRA, 401203
sairam.realtors2023@gmail.com

Subject: Grant of EC under the provision of the EIA Notification 2006-regarding.

Sir/Madam,
This is in reference to your application for Grant of EC under the provision of the EIA Notification 
2006-regarding in respect of project M/s. Sai Ram Realtors. submitted to Ministry vide proposal 
number SIA/MH/INFRA2/468230/2024 dated 21/05/2024.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24C3801MH5116795N

(ii) File No. SIA/MH/INFRA2/468230/2024

(iii) Clearance Type EC

(iv) Category B2

(v) Project/Activity Included Schedule No. 8(a) Building / Construction

(vii) Name of Project M/s. Sai Ram Realtors.

(viii) Name of Company/Organization SAI RAM REALTORS

(ix) Location of Project (District, State) PALGHAR, MAHARASHTRA

(x) Issuing Authority SEIAA

(xi) Applicability of General Conditions no

(xii) Applicability of Specific Conditions no

Plot/Survey Khasra Nos.:
 

In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A and B) were 
submitted to the Ministry for an appraisal by the State Environment Impact AssessmentAuthority(SEIAA) Appraisal 
Committee (SEIAA) in the Ministry under the provision of EIA notification 2006 and its subsequent amendments.

3. 
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The above-mentioned proposal has been considered by State Environment Impact AssessmentAuthority(SEIAA) 
Appraisal Committee of SEIAA in the meeting held on 25/08/2025. The minutes of the meeting and all the Application 
and documents submitted [(viz. Form-1 Part A, Part B, Part C EIA, EMP)] are available on PARIVESH portal which 
can be accessed by scanning the QR Code above.

4. 

The brief about configuration of plant/equipment, products and byproducts and salient features of the project along 
with environment settings, as submitted by the Project proponent in Form-1 (Part A, B and C)/EIA & EMP 
Reports/presented during SEIAA are annexed to this EC as Annexure (1).

5. 

The SEIAA, in its meeting held on 25/08/2025, based on information & clarifications provided by the project 
proponent and after detailed deliberations recommended the proposal for grant of EC under the provision of EIA 
Notification, 2006 and as amended thereof subject to stipulation of specific and general conditions as detailed in 
Annexure (2).

6. 

The SEIAA has examined the proposal in accordance with the Environment Impact Assessment (EIA) Notification, 
2006 & further amendments thereto and after accepting the recommendations of the State Environment Impact 
AssessmentAuthority(SEIAA) Appraisal Committee hereby decided to grant EC for instant proposal of M/s. Mr 
Dharmesh Gandhi under the provisions of EIA Notification, 2006 and as amended thereof.

7. 

The Ministry reserves the right to stipulate additional conditions, if found necessary.8. 

The EC to the aforementioned project is under provisions of EIA Notification, 2006. It does not tantamount to 
approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project Proponent 
is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, to the 
project.

9. 

This issues with the approval of the Competent Authority.10. 

Annexure 1

Specific EC Conditions for (Building / Construction)

1. Specific Condition

S. No EC Conditions

Sr. No. Conditions
PP to obtain IOD/IOA/Concession Document/Plan Approval or any other form of 
documents as applicable clarifying its conformity with local planning rules and 
provisions as per the Circular dated 30.01.2014 issued by the Environment Department, 
Govt. of Maharashtra showing all required RG area as per prevailing Hon’ble Supreme 
Court Order
PP to obtain following NOCs from the competent authority; (a) Fire NOC (b) Sewer Line 
connection NOC ( c) SWD remarks (d) Electrical Connection NOC ( e ) NOC from State 
Wetland Authority (f) Aviation NOC; (g) Tree NOC Concern planning authority shall 
not give occupation certificate unless water supply and sewer connections are ensured.
It was noted that the area of about 242.12 sq.mt. is affected by the National Wetland 
Inventory, 2011 as per development permission of VVCMC. PP to obtain necessary 
NOC from the State Wetland Authority as prerequisite for proposed development. PP 
also to ensure that, as per Rule 4 (vi) of the Wetlands (Conservation and Management) 
Rule, 2017, no construction of a permanent nature except for boat jetties within fifty 
metres from the mean high flood level observed in the past ten years calculated from the 
date of commencement of these rules is permitted.
PP to use treated sewage water of other occupied societies in the vicinity of the proposed 

1.1
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S. No EC Conditions

site during construction phase by ensuring the quality of water to prevent/avoid any 
health and legal issues.
PP to complete tree plantation within the site during construction phase.
PP to provide adequate two-wheeler parking space considering the socio-economic status 
of the habitant in the proposed development and as per prevailing rules and regulations.
PP to dispose all e-waste as per E-Waste Management Rules, 2016 and 2022 amended 
from time to time.
PP to complete tree plantation within the site during construction phase.

Decision: -
In view of above discussion, SEAC-2 decided to recommended the proposal to the SEIAA for the 
grant of Environmental Clearance subject to compliance of above points.
.

Annexure 2

Details of Products & By-products

Name of the product /By-
product

Product / By-product Quantity Unit
Mode of Transport / 

Transmission

Remarks (eg. 
CAS 

number)

Building Construction Project
Building Construction 
Project

40796.41 sqmt NA

The project is 
a Building 
Construction 
Project 
involving 
Residential 
Development. 
Manufacturing 
of any 
Products/By-
Products is 
not involved.
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